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CENTRAL ADMINISTRATIVE TRIBUNAL,
JODHPUR BENCH, JODHPUR.

ORIGINAL APPLICATION NO. 210/2007

DATE OF ORDER: 17.09.2007

CORAM
THE HON’BLE MR. KULDIP SINGH, VICE CHAIRMAN. _
THE HON'BLE MR. R.R. BHANDARI, ADMINISTRATIVE MEMBER.

Mange Ram s/o Shri Nany Ram, aged 50 years, r/o Ward No.
N .13, Purani Abadi, Snri Ganganagar ; Ferrp Printer Operator in
4 ' the office of Garrison Engineer, MES (Army), Shri Ganganagar.

: ...Applicant.
Mr. Vijay Mehta, counsel for applicant.

v VE R SUS

1.Union of India through the Secretary to the Government,
Ministry of Defence, Raksha Bhawan, New Delhi.

2. Commander Works Engineer, MES (Army) Shri Ganganagar.

3. Chief Engineer, Westaern Command, Chandimandir.

4. Chief Engineer, Bathinda Zone, Bathinda, Punjab.

5. Gulab Singh son of Shri Path Singh, Ferro Printer, in the office
of Commander Works £nginear, Shri Ganganagar,

...Respondents.
{ A : ORDER {Oral)

Per Hon'ble Mr. Kuldip Singh, Vice Chairman
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The applicant has filad this Original Application seeking the
following reliefs:

“The applicant prays that impugned orders ANN A 1,
ANN A 2 and orders mentioned therein may kindly be
quashed to the extent they tend to make respondent
No. 5 senior to the applicant. The respondents may
kindly be directed to grant promotion from 24.09.2005,
the date from which the respondent No. 5 was granted
promotion which he had foregone with all consequential
benefits. The respondents may kindly be directed to
assign seniority to the applicant above the respondent
No. 5. Any other order, as deemed fit, giving relief to
the applicant may also be passed. Costs may also be
awarded to the applicant.” / :
M\




2. The applicant alleges that his immediate senior Shri Gulab
Singh was promoted to the post of Ferro Printer vide order
dated 24.09.2005. However, Shri Gulab Singh had desired to
forego promotion and subrmitted applicationn dated 06.09.2006

wherein he had admitted that ha is ready 1o loose his seniority

. also. Since Shrt Gulab Singh had faregone his promotion, the

applicant, who was the naxi person under the seniority list

ought to have been given promotien on the post of Ferro

Pf‘fnter. However, the applicant was not given promotion on
the post of Ferro Printer w.e.f. 24" September, 2005 “and he
has been promoted vide order dated 29" March, 2007. Now
again Shri Gulab Singh has Geen promofed w.e.f. 24"
September, 2005 notwithstanding his earlier férgoing of his
promotion. Thus, the applicant had become jurior to Shri
éuiab Singh. The applicant is also stated to have been made a
representation vide letter dated 18" April, 2007 (Annexure
A/7) which has not yet been decidad by the respondents
themselves. The applicant, thus, ‘submi&ted that he had to
have been given pi‘&)ﬁ‘iiﬁii@ﬂ w.2.f. 24" September, 2005 and
department had acted illegally by granting promotion to Shri
Gulab Singh from tha date l.e. 24" Saptambear, 2005 despite
the fact that he has foregone his rlght eartier-.‘ However,
learned counsel for the applicant submitted that since the
representation of the é;}p—!‘icant ts pending with the department,

let the department may be directed 1o decide his
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representation and for this purpose, the present Original
Application may also be sent to the department and the same
to be treated as supplementary representation. Having regard
to the request of the learned counsel for the applicant, we
direct the respondent-department to dacide the representation
of the applicant dated 18.04.2007 (Annexure A/7) in
E & accordance Awith rules and law of iimita‘ticn{ within a period of
thfee monthg from the date of receipt of a copy of this order.
y A ;:opy of the present Original Application be also sent to the
\‘ department which shall be treated as supplementary
/ representation.  After the decision on representation, if any

grievance still survives, the applicant would be at liberty to
b Occsidire baTu o fu

approach this "i’ri-’bu-ﬁaiﬁ.\ Tha Original Application, accordingly,

disposed of.

< 4  (RR. Bhandar) { Ruldip Singh )
Administrative Member Vice Chairman

kumawat



fart [l and Il destroyed
in my presence cn 0 L =6-\ y
under tho supervisicn of
gecticn olicer || as per

ated«o’l.é.:r/‘.b..:..\.&

Beption officer (Recora:
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